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Hon’ble Speaker, Lok Sabha,

Shri Somnath Chatterjee ji;

Hon’ble Chief Minister, Dr. Raman Singh ji;
Hon’ble Deputy Chairman, Rajya Sabha,
Shri K. Rahman Khan ji;

Hon’ble Deputy Speaker,Lok Sabha,
Sardar Charnjit Singh Atwal ji;

Hon’ble Fellow Presiding Officers;

Hon’ble Ministers;

Hon’ble Members of Parliament;

Hon’ble Legisletors;

Journalist;

Ladies and Gentleman.

You are all, well versed in Parliamentary procedure
and I extend my heartiest welcome to you all at this

important Symposium.

Today, we have gathered here to ponder over an
important Subject “Role of Member as an Intermediary
between Citizens and the Government”. On this
occasion, at the outset I express my gratitude to Dr. Raman
Singh ji, Chief Minister of Chhattisgarh for giving his kind
consent toinaugurate this Symposium. Dr. Saheb is well
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versed in Parliamentary practices & procedures and is well
known as an experienced and popular political leader.
Today, we are fortunate enough to be benefitted from his
parliamentary knowledge. I am sure that his address would
certainly add to our knowledge.

Today’s subject is, “Role of Member as an Intermidiary
between Citizens and the Government”.In democracy, a
member is the representative of the people. The
representative of the people is identified as an important
intermediary who communicates and conveys the feelings,
hopes and aspirations of the common man to the
Government in an effective manner.

As an intermediary, the role of a Member begins
from Gram Panchayat, the smallest unit of Panchayati Raj
System. Members not only get an opportunity to solve the
problems of the people at grass-root level there but also
get a chance to discharge their administrative

responsibilities besides getting training and experience of i

various works. Consequently the Country as well as the
society as a whole is benefitted by their experience at state
as well as national level.

Playing an effective role of a communicator between
the people and the administration is an important
responsibility of a Member. Through constant public
relation a Member discharges his/her functions and duties
as a most effective link between the Government and the
people. Being a Member of Parliament/MLA no doubt
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symbolizes dignity and honour, but to maintain this status
symbol they have to accept the challenges of discharging
their functions effectively. It needs intellect and political
acumen, efficiency, perseverance and personal ability for
a Member to do his work effectively. In disposing of their
constitutional responsibilities. It is very necessary for
Members to make efforts to solve the problems of the
people by raising them in the Parliament and State
Legislatures through various devices and take active part
in the working of various committees constituted by the
Parliament/State Legislatures.

In a Parliamentary polity, the role of a people’s
representative as an intermediary between the Government
and the people, is considered powerful because
democracy is not only a system of governance but also a
way of living and it is upto the people’s representatives to
give practical shapes to these principles of democracy.

Parliament/Legislatures are like beacons in a
Parliamentary democracy but it’s the Members conduct,
discretion, commitment to the issues, curiosity to
understand things and the knowledge of rules and
procedures, which makes it all the more beneficial. The
Members who raise the problems of the people under
relevant rules and procedures forcefully, not only get the
problems solved but raise their own stature and diginity
alongwith that of the parliament/ Legislature.
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The responsibilities of the representatives of people
in a parlimentary democracy are enormous; since all the
important decisions are taken in parliament/Legislative
Assemblies and the Executive is responsible for their
implementation. If the decisions are good, the outcome
is also good. This is an acid test for resprensentatives of
people. The wisdom reflected in the decision taken by
them in the public interest is assessed by the people. If a
Member claims to be a representative in the real sense,
he should prove and establish himself in the role of a
well-wisher of people. There may be difference of
opinion on certain issues but one should rise above the
narrow considerations and think in the larger interest. In
the wider perspective the personal interest of a member
should immerse in the larger public good.

Parliamentary democracy provides freedom of
expression. The aim and object of our democratic
institutions is to ponder over people’s problems and
resolve them. It is the prime duty of the Members as an
intermediary to ensure that the system of governance is
utilized for upliftment of poor and needy. The main
responsibility of a Member is to raise the voice of the
people and present their problems in the House. He is
aware of the legislations required for governance of
society in an orderly manner and also of the amendments
to be made in the existing laws in view of the immediate
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needs in the present circumstances. He raises the voice of
the people in the House through various parliamentary
devices available to him as per the rules.

As a law-maker, a Member has a unique
opportunity to make legislations in accordance with the
needs of the society. Through several parliamentary
devices, like Questions, Motions, Debates, etc., he ensures
the accountability of the Government thereby
safeguarding the public interest. A member participates
in the process of policy- making and evolves consensus
through the Consultative Committees of the Ministries.
A Member can easily approach the Ministers, bureaucrats
and other government officials without any cumbersome
official formalities and can raise the problems of the
public before the Government and get them resolved in an
effective manner. In this way, it is obvious that a
Member with dynamic personality and positive attitude
can play the role of an impressive intermediary between
people and the government.

A number of people approach the members for the
disposal of cases pending before different authorities. One
of the reasons is that a Member possesses detailed and
authentic information of government policies, programmes
and plans. A member shares this information with the
people to help them reap the benefits of the government
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plans and programmes by giving information to them in
this regard.

In view of the nature and scope of work of a
member it may be said that he is a friend, philosopher and
guide to the people. His role extends from personal level
to collective good. As a vital link between the people and
the Government, a member plays a significant role in
making the people aware of the democratic values and their
rights and responsibilities; training the voters and
inspiring them to become good citizens.

To conclude, the Member plays an important role
as an intermediary between government and the people,
as an advisor, as a guide and as a prudent decision maker
working in an integrated and balanced manner.

I feel privileged for this opportunity of getting 4

benefitted by the experiences and thoughts expressed by
the veteran, eminent and experienced parliamentarians in
this symposium today. I am confident that it will have
far-reaching impact. I express my gratitude to Hon’ble
Speaker, Lok Sabha, Hon’ble Chief Minister and other
dignitaries present here. |

Thanks!
Jai Hind, Jai Chhattisgarh.
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